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[Shri   Kalyan  Roy] 
Increased the price of the manganese ore by 
Rs. 20 per tonne, which has been opposed by 
the Janata Party itself, because it is in the 
private sector. He has increased the price of 
iron-ore by Rs. 4 per tonne, and . he has 
admitted that this meant Rs. 3 arores per year 
for the MMTC which will be pocketed by four 
big companies; So, any amount of rise can be 
given to the manganese mine-owners who do 
not pay anything to the workers, any amount 
of price rise 'Can be given to the mica mine-
owners or the iron-ore mine-owners, but it 
would be denied to the public sector. 

THE VICE-CHAIRMAN (SHRI SHYAM 
LAL YADAV); I think, you will take long. 
So, the House adjourns till 2-00 o'clock, and 
you will continue. 

The House then adjourned for 
lunch at five minutes past one of 
the clock. 

The House reassembled after lunch at three 
minutes past two of the clock. The Vice-
Chairman (Shri U. K. liakshmana Gowda)  in 
the Chair. 

PAPERS LAID ON. THE TABLE —contd. 
THE VICE-CHAIRMAN (SHRI U. K. 

LAKSHMANA GOWDA): Mr. Mandal is 
not here? 

SHRI PRANAB MUKHERJEE (West 
Bengal): What is the business before the 
House? 

THE VICE-CHAIRMAN (SHRI U. K. 
LAKSHMANA GOWDA); The business 
before the House is. Papers to be Laid on the 
Table. 

SHRI        RAMANAND YADAV 
(Bihar):    What is   the business? Who is the 
Minister? 

SHRI SHRI KANT VERMA (Madhya 
Pradesh); How can the House sit without any 
business? 

Interim Reports of Shah Commission 

THE MINISTER OF ENERGY (SHRI P. 
RAMACHANDRAN); Sir, I beg to lay on the 
Table of the House: 

(1) A copy each of the first and Second 
Interim Reports, elated March 13 and April 
27, 1978, respectively, of the Commission 
of Inquiry headed by Justice J. C. Shah, 
enquiring into misuse of authority, excesses 
and malpractices committed during the 
Emergency together with a copy of the 
Memorandum of action taken on the Interim 
Reports. 

(2) Statement (^ji English and Hindi) 
giving reasons for not laying simultaneously 
Hindi versions of the interim Reports and 
the Memorandum of action taken Oii the 
Interim Reports. 

[Placed in Library. See No. LT-78 for  (i)  
and  (ii)]. 

SHRI RAMANAND YADAV: This is a 
bogus report. (Interruptions) . 

THE VICE-CHAIRMAN (SHRI U. K. 
LAKSHMANA GOWDA): Order, please. The 
Leader of the Opposition Mr. Kamlapati 
Tripathi is going to Say a few words on that. 
He has been permitted to speak. 
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THE VICE-CHAIRMAN (SHRI U. K. 
LAKSHMANA GOWDA): What is it that 
you wanted to say, Mr. Bhandari? 

THE VICE-CHAIRMAN (SHRI U. K. 

LAKSHMANA GOWDA): Please sit down.   
Let us hear him. 

*Expunged    as    ordered    by    the Chair. 

(Interruptions) 

THE VICE-CHAIRMAN (SHRI U. K. 
LAKSHMANA GOWDA): Order, order, 
please. 

SHRI SHRIKANT VERMA:  Sir,...

SHRI ANANT PRASAD SHARMA 
(Bihar): We want to say something on this.. . 

THE  VICE-CHAIRMAN   (SHRI  U. K. 
LAKSHMANA GO"\^T)A): Mr. Tri-pathi 
has  already made a  statement on that. 
Please sit down. (Interruptions) 

(Interruptions) 
THE VICE-CHAIRMAN (SHRI U. K. 

LAKSHMANA GOWDA): Please Bit down. 
If you go on like this, how :an  we  co'nduct 
the   proceedings? 

SHRI ANANT PRASAD SHARMA: But 
they also cannot go on like this. We have to 
react to it.  

(Interruptions) 
ment. 

(Interruptions)

(Interruptions)

(Interruptions)

(Interruptions)
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THE VICE-CHAIRMAN (SHRI U. K. 
LAKSHMANA GOWDA): Let us hear him.    
Please sit down. 

THE VICE-CHAIRMAN (SHRI U. K. 
LAKSHMANA GOWDA): Please sit down. I 
do not know what he has said. Let us look 
into the cecords. Mr. Bhandari, did you say 

anything like that? 

(Interruptions) 

SHRI SHRIKANT VERMA: Please listen 
to me for one minute. This Commission was 
appointed to go into, and  examine,  the  
excesses  of  emer- 

•Expunged as ordered by the Chair. 

gency. But it went beyond its terms of 
reference. It challenged even the imposition 
of emergency which was ratified by both the 
Houses of Parliament. So, this Commission 
has lost, its credibility and laying the report 
of the Commission here is an insult to this 
House and I protest against it. I say that this 
should hot go into the records. Otherwise, 
such things will happen and that will reduce 
the House to a public forum. 

 
(Interruptions) 

THE VICE-CHAIRMAN (SHRI U. K. 
LAKSHMANA GOWDA): Please sit down.    
Let him speak. 

 
(Interruptions) 

THE VICE-CHAIRMAN (SHRI U. K. 
LAKSHMANA GOWDA): That is all right. 
You cannot go on making a speech. 
(Titerruptions). Please-listen to me,    Mr.    
Kalp    Nath    and 

(Interruptions) 
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Mr. Kureel. If you go on making long 
statements, it will be of no use. It can be 
discussed when the Report comes up for 
discussion in the House. There does not seem 
to be any point of order in whatever you say. 
So, Mr. Yadav, please finish saying what you 
have to say. 

SHRI PIARE LALL KUREEL URF PI 
ARE LALL TALIB (Uttar Pradesh) : Sir, just 
one word. The imposition of the emergency 
was not the act of an individual, but it was the 
act of Parliament. It was ratified by the 
Cabinet and it was also ratified by Parliament 
and it had then become an Act of Parliament. 
Now, Parliament is the supreme body. 
Sovereignty lies in Parliament. Can any 
Commission challenge the sovereignty of our 
Parliament? Let me explain the whole thing. 
You see, it was an act of Parliament and no 
Commission can go into it. Excesses are 
inevitable. Firstly, you have to see whether the 
emergency was rightly imposed. It was 
imposed by Parliament. Emergency or no 
emergency, excesses are inevitable because 
that is due to the character of the police. When 
one guilty person was arrested, two persons 
who were not guilty were also arrested. So, 
excesses are inevitable. No individual can be 
punished for excesses resulting from an act of 
Parliament. 

SHRI PILOO MODY (Gujarat): 
Punishment is also inevitable. 

SHRI PIARE LALL KUREEL URF 
PIARE LALL TALIB: But the ap-pointmifnt    
of    this    Commission    is 

absolutely illegal. (Interruptions}. You 
cannot appoint any Commission to 
challenge the sovereignty of Parliament. 
Then, throw away the concept of 
sovereignty of Parliament to dogs and make 
the Executive the sovereign body, but at 
present nobody can challenge the right of 
Parliament. This is in a way to undermine 
the sovereignty of Parliament. You cannot 
appoint any Commission to go into the 
charges of excesses. 
THE  VICE-CHAIRMAN   (SHRI  U. K. 
LAKSHMANA GOWDA):  That is 
all right.      "     

SHRI PIARE LALL KUREEL URF PIARE 
LALL TALIB-. It is a colossal waste of 
public money. (Interruptions). Sir, it is a 
colossal waste of public money, I tell you. 
There is an ordinary way of dealing with 
such cases of corruption and other charges. 
Our Indian Penal Code is very exhaustive. A 
person can be convicted for sedition and also 
for treason. In  the ordinary way, Sir, FIRs 
could have been lodged against any indi-
viduals and the cases ought to have been 
sent to the lower courts and there the 
witnesses would have appeared and cross 
examined and after the courts found that 
there was some substance in the charges 
against persons guilty of something, the 
courts could have sent the cases to the higher 
court for trial. The lower court has the right 
to send the case to a higher court for trial. 
But this sort of character assassination and 
this sort of vilification is not good and it is 
not democratic, 

THE VICE-CHAIRMAN (SHRI U. K. 
LAKSHMANA GOWDA): All right. You 
have made your point. Yes, Mr. Kalp Nath 
Rai. Don't take much time. 
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THE VICE-CHAIRMAN (SHRI U. K. 
LAKSHMANA GOWDA): Nothing will  go  
on  record... (Interruptions) 

(Several    how.    Members    continued 
speaking) 

 
(Interruptions] 

THE VICE-CHAIRMAN (SHRI U. K. 
LAKSHMANA GOWDA); Please sit 
down... (Interruptions) 

 
(Interruptions) 

THE VICE-CHAIRMAN (SHRI U. K. 
LAKSHMANA GOWDA): This shall not go 
on record. It is not possible... (Interruptions) 
If everybody starts talking, we cannot go 
like 

***Expunged as ordered the Chair. 

that. Nothing has been recorded 
whether it was said from this side of 
the House or from the other side. 
(Interruptions) Will you kindly sit 
down? So many people asked for 
permission to say a few words. I 
have permitted. Mr. Bhandari was 
saying something. Then the points of 
orders came. Let us give a chance to 
one or two people. Then let us hear 
what the Leader of the House wants 
to say. After that We can proceed 
with the other business, Mr. KulkarnL 

SHRI ARVIND GANESH KUL-KARNI 
(Maharashtra): Sir, in the first instance, I want 
to know whether the report has been placed" 
on the Table of the House. 

THE VICE-CHAIRMAN (SHRI U. K. 
LAKSHMANA GOWDA): it has-been 
placed.    ] 

SHRI ARVIND GANESH KUL-KARNI: 
My second submission is that We have to 
discuss this report in a cool and objective 
manner. I can understand the feelings of my 
friends on the right and naturally so because 
the ex-Prime Minister was a respected leader 
of this country. Shah Commission was 
appointed. Its report is there. I would only 
request my friends on the right that blaming 
Mr. Shah or somebody else is not going to 
take us anywhere politically. The time has 
come when the people are again disbelieving 
the political s.vstem which this country has 
and of which we are proud. The credibility of 
that political system is in doubt at present. I 
would request everybod.y here that we should 
also uphold the democracy and the democratic 
pattern or our society in which the political 
system and its institutions carry much weight. 
Sir, I do not want to express any opinion 
about Mr. Shah. But I, as a representative of 
my party, would request you to allow a 
discussion on the Shah Commission Report 
because some of my friends, if I heard them 

(Interruptions)

(Interruptions)

{Interruptions) 

(Interruptions) 
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correctly, called him corrupt. Mr. Kureel said 
that he was corrupt. The Shah Cominission 
report relates to emergency and certain 
aspects of it. Now, Mr. Shah is not the 
godfather or a god-sent man. Sir, we are also 
equally responsible people. Let us assess what 
Mr. Shah has said. It is for the Government to 
take a decision. I do not know whether they 
will take a decision and bring it before the 
Parliament for taking a final decision. On 
toehalf of my part.y, I would request that the 
Shah Commission report should be discussed 
in this session and if it is not possible, early in 
the next session. We should be given an 
opportunity for an objective discussion on the 
Shah Commission Report. As I said, the 
political system and the credibility of this 
system has come in doubt. The respect for 
judiciary has also come in doubt. It is not the 
faulty of only this party. It is also the fault of 
the other party which has not given proper 
respect to the courts. Both the parties find it 
necessary to fight. But the Judges are there to 
give a decision on whatever evidence they 
receive. I would request all the political 
parties that respect for judiciary has to be 
maintained. It has not only to be maintained 
but it has to be increased in this country. 
There only lies the salvation of democracy. 
My last point is this. I would say in a lighter 
vein that the All India Radio should find more 
time for us. Many of us have spoken and our 
names should be there. 

SHRI GIAN CHAND TOTU (Himachal 
Pradesh): Sir, in all humility, I would like to 
say that the Deputy Leader of the Janata Party 
has just now said two things, which are 
complete lies. The first thing that he said is 
that the Commission has been appointed with 
the consent of this House, and the second 
thing, which he said, is that Justice Shah is 
more respectable than Members of 
Parliament. Sir, this is not only un-
parliamentary but it is also undignified. 

SHRI    SUNDER    SINGH    BHAN-
DARI:  I did not say this. 

SHRI GIAN CHAND TOTU: Sir, be-
should be asked to apologise to this House 
and he should be asked to withdraw these 
remarks. If he refuses to apologise, I would 
request you. Sir, to delete that sentences fron* 
the proceedings, namely, that Justiee-Shah is 
more respectable that Members of Parliament. 

SHRI PILOO MODY: In a democracy 
everybody is entitled to have his view.    
(Interruptions) 

THE VICE-CHAIRMAN   (SHRI XT. K. 
LAKSHMANA GOWDA):     I    am not 
allowing you.    I am only tryin* to help you, 
but every time somebody gets up. 

(Iterruptiois) 

 
THE VICE-CHAIRMAN (SHRI IT. K. 

LAKSHMANA GOWDA): 
You were also given a chance. 

 
SHRI YOGENDRA MAKWANA 

(Gujarat): Sir, he wants a specific ruling from 
you. 

 
THE VICE-CHAIRMAN (SHRI U_ K. 

LAKSHMANA GOWDA): I was^ trying to 
give a chance to Mr. Bhan-dari who had 
spoken for some time_ Then, in between, he 
stopped him You allow him. Afterwards we 
wiB see. 

 
(Interruptions'h 
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(iTiteTTitptioTis) 

SHRI  PILOO  MODY:     But it  is  a 
matter of opinion. 

THE VICE-CHAIRMAN (SHRI U. K. 
LAKSHMANA GOWDA); Let us hear him. 

SHRI YOGENDRA MAKWANA: Sir, he 
has clearly stated that he -sticks to what he has 
said. Now, the lion. Member on this side has 
already raised a point of order. He want to 
know what your opinion is. 

THE VICE-CHAIRMAN (SHRI U. K. 
LAKSHMANA GOWDA): I can--not give 
auy opinion. I will have ♦o look into the 
records first. He says that he has not 
mentioned what you have said.   We must see 
the record. 

SHRI PILOO MODY: Mr. Vice-
Chairman, Sir, everybody in this House is 
entitled to an opinion, except the Chair. 

THE VICE-CHAIRMAN (SHRI U. K. 
LAKSHMANA GOWDA): Of course that is 
what has happened. 'We have bieen 
witnessing that. 

 

SHRI A. R. ANTULAY (Maharashtra)  Sir, 
I rise on a point of order. 

THE VICE-CHAIRMAN (SHRI U. K. 
LAKSHMANA GOWDA): Let hirn finish. 

 
SHRI A. R. ANTULAY: Mr. Vice-

Chairman, Sir. I rise on a point of order. In 
this debate, my hon. friend, Mr. Bhandari, did 
mention, as the hon. Member, Mr. Kamahiath 
Jha, raised the point of order, within the 
hearing of the entire House—there is no ques-
tion of checlcing up of the record— that Mr. 
Justice Shah is more honourable than the 
Members of this House. 

SHRI PILOO MODY:  So what? 

SHRI ANANT PRASAD SHARMA: You 
may not understand. At least try to 
understand. 

SHRI A. R. ANTULAY: Mr. Kamal-nath 
Jha raised a point of order; another point of 
order was raised by Mr. Deorao Patil. That 
was with regard to another matter totally un-
related, whether the Shah Commission was Or 
was not appointed with the consent of the 
House and Mr. Bhandari made a statement 
that the Shah Commission was appointed with 
the consent of the House. Now, these are the 
two statements which in my humble 
submission involve (a) matter of privilege and 
(b) matter of order of the business, and, 
therefore, I would request the Chair to kindly 
give the 

{Interruptions)

•{Interruptions)



65 Papers laid [ 15 MAY 1978 ] on the Table 66 

rung on this. Both these statements have been 
made, have been uttered in the presence of 
the entire House; all of us have heard it and I 
feel the Chairman will give his ruling which 
is very essential, before we proceed. 

THE VICE-CHAIRMAN (SHRI U. K. 
LAKSHMANA GOWDA): So far as these 
particular references which you have made, 
are concerned, it will take some time to know 
from the proceedings. I would look into the 
proceedings. 

Now Mr. Sharma wanted to say something 
and after that, I will ask the Leader of the 
House to speak. 

SHRI SHYAM LAL YADAV: Sir, I    
wanted    to say     something 

 
THE VlCE-CHAIRMAN (SHRI U. K. 

LAKSHMANA GOWDA): We may go into 
the merits of the case when we are going to 
discuss this Report. All these points have 
already 'been made. Why do you want to 
repeat them again? 

 
SHRIMATI HAMIDA HABIB-ULLAH   

(Uttar  Pradesh):   Sir,... 
THE VICE-CHAIRMAN (SHRI U. K. 

LAKSHMANA GOWDA): Another lady 
Member has already taken your time. 

SHRIMATI HAMIDA HABIB-ULLAH: 
This is a politically-motivated Report. It is a 
well-established fact and it is known 
throughout India that this is a politically-
motivated document.     (Interruptions).    As    
the 
427 RS—3. 

Leader of the Opposition has said, instead of 
putting it on the Table of the House, it should 
have been put in the waste paper basket... 
(Internip-tions). 

SHRI PILOO MODY: And the ex-cesses 
were also politically-motivated and, therefore, 
the punishments are also politically-
motivated. What are you trying to say? 

SHRI ANANT PRASAD SHARMA: Sir, the 
declaration of emergency was ratified by both 
Houses of Parliament and,  therefore,  Sir,  this  
appointment of the Shah Commission was not 
only politically motivated  but it was un-
constitutional.    Mr. Justice Shah iiad no 
business and no power to enquire into the Act 
of Parliament.    This is a direct insult  to the 
Parliament  of the  country  and this  Report  
should be consigned to—as the leader of our 
party    has    said—the    waste    paper basket 
and should not be allowed to be discussed.    
This Report should be thrown into the waste 
paper basket and if my friend has got any 
objection, his remarks should also be con-
signed to the waste paper l^asket... 
(Interruptions)... 

Another point is, it is an insult to the 
Parliament of the country that this Report has 
been screened by a committee of the bureaucrats 
and Secretaries and, therefore, this is an insult to 
the Parliamentary system of the Government. I 
would like to conclude with the remarks that 
this Report should not have been placed on the 
Table of the House; it should be consigned to 
the waste paper basket. 
including

Mr.   Piloo   Mody  who  has raised the 
objection. 
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.   (Intfirruptions) 

THE VICE-CHAIRMAN (SHRI U. K. 
LAKSHMANA GOWDA): Mr. Tha, you 
have already spoken. 

SHRI KAMALNATH JHA: I have not 
spoken on the Commission's reports. 

 

(Interruptions) 
(Interruptions) 

 
THE VICE-CHAIRMAN (SHRI U. K. 

LAKSHMANA GOWDA): That is enough. 
Please sit down. Let us hear Mr. Advani. 

 
 
THE VICE-CHAIRMAN (SHRI U. K. 

LAKSHMANA GOWDA): Now, let us hear 
the Leader of the House. 

 
SHRI ANANT PRASAD SHARMA: 

What has the Government to say? 
 
THE VICE-CHAIRMAN (SHRI U. K. 

LAKSHMANA GOWDA): He is getting up 
to say. You are not allowing him. 

 
THE LEADER OF THE HOUSE (SHRI 

LAL K. ADVANI): Members of the whole 
House have to say, both this  side  and    that    
side.    When    I 

♦Expunged as ordered by the Chair. 

(Interruptions)
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sought the permission of the Chair, to 
intervene, it was only to point out that 
accusations and counter-accusa-sations can 
be understood, but not the use of 
unparliamentary language. Therefore, my 
submission would be this. When I came in, I 
found that a Member was speaking and that 
the language he was using was unparlia-
mentary obviously on the face of it. I would 
request you to go through the records and if 
there was use of unparliamentary language, 
that should be expunged. 

Certain points have been raised just now. 
In fact, several points have been raised. This 
is hot a debate, but because it has been occa-
sioned by the laying of the Report of the Shah 
Commission—the interim Report—On the 
Table of the House, I would like to make it 
clear that the Commission's Report under the 
Commission of Inquiry Act is intended only 
to establish culpabiUty. It is not a conviction; 
it is not a sentence. So the point that was 
raised by the hon. Member that the judiciary 
has to pronounce only after the process of 
prosecution is gone through is perfectly 
correct. In the Mundhra case, when Mundhra 
was found guilty, that did not land him into 
jail. It was only after a regular prosecution on 
the basis of which his conviction could be 
established. So this only establishes 
culpability and under the Commission of 
Inquiry Act, the Government has to come 
forth with a Memorandum of action taken 
also, and that has been done.   Thank you. 

SHRI YOGENDRA MAKWANA: I 
would like to bring to the notice of Mr. 
Advani—when he says about the Mundhra 
case—that no Commission appointed so far 
has 'declared and pronounced its judgment in 
the initial stage, as has already been pointed 
out. 

SHRI LAL K. ADVANI: Let him wait for 
the judgment. 

THE VICE-CHAIRMAN (SHRI U. K. 
LAKSHMANA GOWDA): Let us not go into 
those details here.           

SHRI ANANT PRASAD SHARMA: 
No Commission has made such false 
propaganda at every stage of the en 
quiry.  

THE VICE-CHAIRMAN (SHRI U K. 
LAKSHMANA GOWDA): That is a matter 
of opinion. 

SHRI YOGENDRA MAKWANA: I only 
want... 

THE VICE-CHAIRMAN (SHRI U. K. 
LAKSHMANA GOWDA): Mr. Makwana, 
will you kindly sit down? Let us proceed with 
the business. 

SHRI YOGENDRA MAKWANA: I only 
wanted to remind him... 

THE VICE-CHAIRMAN (SHRI U. K. 
LAKSHMANA GOWDA): You have already 
reminded him of that. 

SHRI YOGENDRA MAKWANA: In the 
beginning itself Mr. Shah said that she was 
guilty. No Commission appointed so far has 
done that. 

THE VICE-CHAIRMAN (SHRI U. K. 
LAKSHMANA GOWDA: Let us proceed 
with the business. Will you kindly sit down?    
Order please. 

SHRI SHRIKANT VERMA: I had raised 
certain constitutional points... 

THE VICE-CHAIRMAN (SHRI U. K. 
LAKSHMANA GOWDA): Please sit down. 
The report of the Shah Commission, as per 
Rules, has already been laid on the Table of 
the House. So far as a discussion on it is con-
cerned, it is for the Government to find 
business either in this Session or the next 
Session and, I am sure, all the hon. Members 
will have an opportunity to express their 
views on this. So far as the laying of the 
Report on the Table of the House is 
concerned, it has been in order; it has been 
done according to the Rules. The Commis-
sion was appointed under the Commission of 
Inquiry Act and it has been laid down there. 
Now let us proceed with the other business.   
Shri Kalyan 

Roy. 
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SHRI SITARAM KESRI (Bihar): What 
about those two points raised? 

THE VICE-CHAIRMAN (SHRI U. K. 
LAKSHMANA GOWDA): I have already 
said, they would be looked into. If there is any 
thing unparliamentary or derogatory, I can tell 
the hon. Members that it would be expunged. 

(Several Hon.  Members rose.) 

SHRI KALYAN ROY (West Bengal): If 
anybody wants to walk out, please walk out. 

THE VICE-CHAIRMAN (SHRI U. K. 
LAKSHMANA GOWDA): It is not a walk out. 
Order, order. Shri Kalyan Roy. 

SHRI KALYAN ROY: Shah Commission 
has totally upset the mood. I am not in a mood. 

 
THE VICE-CHAIRMAN (SHRI U. K. 

LAKSHMANA GOWDA); Will the Lady 
Member kindly sit down and cooperate with 
the business of the House? It is not the Shah 
Commission, but it is the Coal Mines Bill. Shri 
Kalyan Roy. 

THE   COAL  MINES   NATIONALISA-
TION LAWS  (AMENDMENT)    BILL, 

1978—contd. 

SHRI KALYAN ROY (West Bengal): The 
Shah Commission has upset all of us. The 
Commission should not have been set up at all- 

I would not take up much time of the House. 
The last point I was dealing with was that you 
are starving the Coal India. The prices are 
going up and you should give a fair raise in the 
prices.    I would only summarise 

my entire speech in 5 or 6 minutes. The 
second point 1 would like Mr. 
Ramachandran to note is that Rs. 92 crores 
has not been paid to Coal India so far by the 
public sector organisations. He says that 
Coal India will survive. How is it possible 
when Durgapur Steel, the Railways and the 
thermal power stations are not paying for the 
coal they are buying? Last session the 
hon'ble Member put the figure at Rs. 9'9 
crores. Now he has reduced it to Rs. 92 
crores. It is a shame that the public sector 
buys coal but they do not pay for it. 

I am just summarising the points. 
Similarly, I would like to know about the 
fight going on between the Steel and the 
Coal Ministries. Only the other day the 
Minister stated that Coal India is able to 
supply all the needs of steel plants. The steel 
plants need 41,000 tonnes of coal per day. 
You also said that you are in a position to 
give them good coal as per quality control. 
But the ash content is not as much as Mr. 
Biju Patnaik Wants to make out. On the 
other hand, the Steel Ministry is day after 
day propagating that the ash content is going 
up. Therefore, they have no alternative but to 
import coal which means an addition to coal 
cost. So this tussle between the two Minis- 
I tries should be solved. The Coking Coal 
Ltd. is in a position to supply coal provided 
the price is pai<l whereas  Mr.   Biju  
Patnaik   says  that 
 the Steel Ministry is going to buy coke oven 
coal. The entire washing plants are under 
Mr. Ramachandran. He should have looked 
into the functioning  of the  coking     coal     
plants. 

My third point is about distribution for 
which the Coal India cannot be blamed. The 
machinery should be controlled and 
distribution should be taken over from the 
hands of ex-miners and distribution should 
be made by the Coal India Ltd. itself. They 
should see to it that price of soft coke which 
is used by the ordi- 


